
 गए  St.  re,  Unit  Trugt
 of  India  (Amdt.)
 Ordinance  975

 sions)  giving  reasons  for  immediate
 legislation  by  the  Unit  Trust  of  India
 (Amendment)  Ordinance,  1975,  as  re-
 quired  under  rule  7i()  cf  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Lok  Sabha.

 2.07  hrs.

 VOLUNTARY  DISCLOSURE  OF  IN-
 COME  AND  WEALTH  BILL*

 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  voluntary  disclo-
 sure  of  income  and  wealth  and  for
 matters  connecteg  therewith  or  inci-
 denta]  thereto.

 MR,  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  voluntary
 disclosure  of  income  and  wealth  and
 for  matters  connected  therewith  or
 incidental  thereto  oe

 The  motion  was  adopted,

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  introducet  the  Bill.

 AWWT-W/2  hrs.

 STATEMENT  RE.  VOLUNTARY
 DISCLOSURE  OF  INCOME  AND
 WEALTH  ORDINANCE,  975  AND
 VOLUNTARY  DISCLOSURE  OF  IN-
 COME  AND  WEALTH  (AMEND-

 MENT)  ORDINANCE,  4975

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  I  lay  on  the  Table  an  explana-
 tory  statment  (Hindi  and  English  ver-
 sions)  giving  reasons  for  immediate
 legislation  by  the  Voluntary  Disclo-
 sure  of  Income  and  Wealth  Ordinance,

 PAUSA  22,  3897  (SAKA),  St.  ré.  Vol.  Disel.  58
 of  Inc.  &  Wealth  Ords,

 875  and  the  Voluntary  Disclosure  of
 Income  and  Wealth  (Amendment)
 Ordinance,  1975,  as  required  under
 rule  73(l)  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok  Sabha

 2.08  brs.

 SMUGGLERS  AND  FOREIGN  EX-
 CHANGE  MANIPULATORS  (FOR-

 FEITURE  OF  PROPERTY)  BILL*

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT  OF
 REVENUE  AND  BANKING  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  forfeiture  of
 illegally  acquired  properties  of  smug-
 #lers  and  foreigh  exchange  manipula-
 tors  and  for  matters  connected  there-
 with  or  incidental  thereto.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  \o  provide  for  the  for-
 feiture  of  illegally  acquired  pro-
 perties  of  smugglers  and  foreign
 exchange  manipulators  and  for
 matters  connected  therewith  or  in-
 cidental  thereto,”

 The  motion  was  adopted,
 SHRI  PRANAB  KUMAR  MUKH-

 ERJEE:  I  introduce  the  Bill,

 432.09  hes.

 STATEMENT  RE.  SMUGGLERS  AND
 FOREIGN  EXCHANGE  MANIPULA-
 TORS  (FORFEITURE  OF  PROPER-

 TY)  ORDINANCE,  11.15

 THE  MINISTER  OF  STATE  IN-
 CHARGE  OF  THE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKH-
 ERJEE):  I  lay  on  the  Table  an  ex-
 planatory  statement  (Hindi  and  Eng-
 lish  versions)  giving  reasons  for  im-
 mediate  legislation  by  the  Smugglers
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